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R. DEPUTY SPEAKER: The 
question i : 

'~Tbat leave be granted to introduce 
a Bill to provide for the prevention 
of S ta te Lo tteries . " 

The motion was adopted. 

PRO. MADHU DANDAVATE: 
I introduce the Bill. 

15.50 br • 

*CIVIL LmERTIBS COM .. 
MISSIONS BILL * 

PROJ;1. MADHU DANDAVATE 
(Rajapur): I bes to move for leave to 
introduce Bill to provide for the setting 
up of Civil Liberties Commissions to 
inve ligate infringement of civil liberties 
guarante d by the Constitution. 

MR DEPUTY SPEAKE~: The 
question is : 

"That leave be granted to introduce 
a Bill to provide for the setting up 
of Civil Liberties Commissions to 
inve tigate infringement of civil 
libertie guaranteed by the Consti-
tution." 

The motion was adopted. 

PROF. MADHU DANDAVATB: 
I introduce the Bill. 

MOTHER'S LINEAGE BILL" . , 

PROF. MADHU DANDANATB 
(Rajapur): 1 beg to move for leave to 
introduce a ill to provide for the right 
to trace on '8 lineage from the side of 
one's mother. 
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MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill to provide for the right to 
trace onets lineage from the side of 
one's mother." 

The motion was adopted. 

PROF. MADHU DANDAVATE: 
I introduce the Bill. 

15.49 brs. 

CONSTITUTION (AMEND-
MENT) BILL· 

(Amendment of Article 16) 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill further to amend the Consti-
tution of India." 

The motion was adopted. 

SHRIMATI JAYANTI PATNAIK: 
I introduce the Bill. 

FAMILY RESTRICTION 
INCENTIVES BILL * 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): I beg to move for leave to 
introduce a Bill to provide for incentives 
to those whO would restrict their families 
by using family planning devices. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill to provide for incentives to 
those who would restrict their families 
by using family planning devices." 

The motion was adopted. 
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S HRIMATI JAY ANTI PATN IK: 
I introduce the Bill. 

CONSTITUTION AMENDMENT BILL· 

(Sub titUtiOD of ne articl for 
artie Ie 263) 

SHRI CHITTA BASU (Barasat): 
I beg to move for leave to introduce a 
Bill further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill further to amend the Consti. 
tution of India H 

The motion was adopted. 

SERI CHITTA BASU : I introduce 
the Bill. 

15,51 hrs. 

CONSTITUTION (AMEND-
MENT) BILL-(CQNTD) 

(Amendment of article 318) 

MR. DEPUTY-SPEAKER : The 
House will now take up furthoY' consi-
deration of the t Howjng motion move 
by Shri M.M. Lawrence on 26th August, 
1983, namely, 

"That the Bill further to amend the 
C<>qstitution of India. be la1'e1l into 
consideration. U 

Three hours were allotted for this 
am and we have already taken ~bout 2 
hours and 31 minutes; we have got only 
3'0 minutes now. Mr. Harish Rawat

l 

was 
on his legs. He will coptinue now. 
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